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OFFICE ORDER

s WJth a view to streamline the functioning o{ Protocol Section, Hon'ble The Chairperson,

x_‘j,-G'rccn Tribunal has been pleased to approve “NGT Protocol Guidelines,
2023” on 17/08/2023.

A copy thereof be uploaded on the official website of NGT. alongwith copy to all the
Benches for circulation.

Enel: “NGT Protocol Guidelines. 2023”

i s
- (Arvind Kumar

Deputy Registrar

Copy to:
1. PPS to Hon’ble Chairperson.
2. PA to all Hon’ble Judicial Members and Expert Members PB, New Delhi.
3. PA to Registrar General, NGT (PB).
4. Ld. Registrars of all the Zonal Benches.
5. PA to Ld. Deputy Registrar, NGT (PB).
6. Consultant (Protocol).
7. Computer Section for upioadmg the said guidelines on the websue of NGT.
8. Notice Board.
9. Guard File.



“NGT Protocol Guidelines, 2023”

“No... New Delhi, Datedd)./08/2023

I. Title . E
These guidelines shall be called “NGT Protocol Guidelines, 2023™,
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. Applicability _ _
It shall apply to Hon'ble the Chairperson, Ex-chairpersons, Menilbers.
Ex-members and Registrar General of the National Green Tribunal
(NGT).

. Definitions :
In these Guidelines, unless the context otherwise requires:-

Ll

(i) *Chairperson™ means chairperson of NGT;

(i) “Day” means a period of twenty four hours or part thereof from the
time of use of vehicle(s);

(111)*Ex-chairperson™ means Ex-chairperson of NGT;

(iv)“Ex-member” means Ex-judicial and Expert Members of Principal
and Zonal Benchesof NGT;

(v) “Family” means and include spouse and minor/dependent children, of
the dignitaries to whom these Guidelines apply:

(vi)*Member” means sitting Judicial and Expert Members at Principal
and Zonal Benches of NGT:

(vii) “Protocol Assistance™ means the assistance being provided by
the protocol officer/protocol assistant at Airport, Railway Station,
Hospitals including pick and drop therefor and also doing Ticketing,
Stay arrangements, liaison with Banks, Post Offices and other Govt.

Departments/Private Offices etc., as the case may be (List be not treated
as exhaustive);

(viii) “Protocol Committee” means the Committee constituted by

Hon’ble the Chairperson, comprising of Registrar General/Registrar
and Deputy registrar/Asstt. Registrar;

(ix)“Protocol Duty” means protocol assistance to be provided to the
aforesaid dignitaries:

(x) “Personal Protocol Officer” means protocol officer/protocol assistant

so designated to cater the dedicated need of Chairperson, by an Office
Order;



(xi)“Protocol Assistant™ means person so designated, by an Office Order:

(xii) “Protocol Officer” means person so designated, by an Office
Order:;

(xiif)  “Registrar” means officials so designated specifically which
includes Registrar General on the top of itand also other senior judicial
otficers posted in NGT, belonging to pay level fourteen and above:

(xiv)  “Support Staff" means staff of MTS level, to assist during
discharge of protocol duties and responsibilities;

4. Attending Protocol Duties:
Protocol duties shall be attended by the Protocol Officer/Protocol
Assistant/MTS, as the case may be, on the overall supervision and
direction of Registrar/Dy. Registrar concerned,

5. Extension of protocol facilities to serving dignitaries:
Protocol assistance shall be extended to the serving dignitaries and their

family, to whom these guidelines apply, at such places and for such
acts, , without fail.

. Extension of protocol facilities to Ex-chairperson/Ex-members:
Protocol facilities shall be extended to the ‘ex-chairperson’/Ex-
members and his/her spouse at Airport, Hospital and Railway Station
for a period of 4 years from the date of demitting office, on the
recommendation of Protocol Committee on payment basis, rate
whereof shall be decided by the said Committee, with prior approval of
the Competent Authority, however, subject to availability of staff and
vehicle.

Provided that they are not availing such facility from any other
department and a communication to this effect is sent in writing at

email @ rgngt@nic.in / dr.angt@nic.in and protocol.ngt@nic.in. in
prescribed Performa.

. Vehicles on payment basis:

Subject to approval of Protocol Committee, additional vehicle on per
KM payment basis @ decided by the Competent Authority from time
to time, may be provided to whom these Guidelines apply, on seniority
of post as well as date of receipt of requisition, subject to availability of
vehicle, for commutation. Said payment shall be made through
cash/cheque/online in the prescribed account. Cash payment can be
madp against receipt only.

. Uniform
Uniform for Protocol Officer/Protocol Assistant is prescribed to the

effect that while on duty he shall wear White Shirt, Black Tie. Black
Blazer and Black Shoe with Grey/Black Pant.

. Duties and responsibilities of Protocol Officer/Protocol Assistant:
While performing protocol duties as directed, he shall be responsible to
perform following functions during discharge of such duty:




(1) Upon receipt of requisition for providing protocol
assistance, either directly or through committee. he shall
submit a note to that effect for approval of Registrar
General.

(i) Upon having receipt of such approval, he shall ensure to
attend the specified dignitary or the assigned work,
without fail;

(iii)  While attending duty, he shall ensure to maintain
decorum;

(iv) He shall maintain log book in respect of protocol duty,
while submitting the same for inspection of protocol
committee;

(v) It shall be responsibility of the Dy. Registrar concerned
that vehicles and the protocol staft is not misused in any
manner;

(vi) Any communication to any other departments, if
required. For discharge of protocol assistance. shall be
forwarded by the Dy. Registrar, upon being put up by the
Protocol Officer/Assistant, under intimation to the
Registrar General;

(vii) Protocol Officer/Assistant shall be duty bound to keep
the Dy. Registrar/Registrar informed about the protocol
duties assigned to him and outcome thereof on
accomplishment;

10.Nothing in these Rules shall be deemed to limit the powers of Hon’ble
Chairperson, who may by an order, dispense with or relax the requirement ot
any of these Guidelines, as may be considered appropriate within his
discretion.

By Order of Hon’ble The Chairperson

Registrar General”
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